RAJASTHAN HIGH COURT

INFORMATION RELATED TO PENDING CRIMINAL CASES AGAINST ELECTED MEMBERS OF THE
PARLIAMENT AND LEGISLATIVE ASSEMBLIES

As on 30.06.2024

NS c;. Jﬂzg‘: s(r::p J‘z?;(:t)lg:‘ NOF; eor:d(;zzes Stage of proceeding of pending cases
1 | Ajmer - - -
2022 1 Appearance of Accused (1)
2 | Alwar
2023 1 Argument (1)
3 | Balotra - - -
4 Baran - - -
2013 1 Examination of Accuses (1)
2019 > g[;s,e(il;tion Evidenve (1)
5 Banswara 2020 1 Stay (1)
2021 2| Detence Evidence (1
2022 3| Presecution Evidence ()
6 Bharatpur - - -
7 | Bhilwara - - -
8 | Bikaner - - -
9 | Bundi - - -
10 | Chittorgarh 2019 1 Evidence (1)
11 | Churu 2019 1 Argument on charge (1)
12 | Dausa 2022 1 Awaiting Order of Hon'ble High Court (1)
13 | Dholpur 2024 1 TFeq T (1)
14 | Dungarpur 2022 1 Appearance Accused (1)
2013 1 Awaiting Record (1)
2015 2 Prosecution Evidence (2)
15 | Sri Ganganagar 2016 1 Charge Summary (1)
2019 1 Framing Charge (1)
2022 1 Appearance of accused (1)
16 | Hanumangarh - - -
2012 1 Awaiting order (1)
17 | Jaipur Metro-| 2016 1 Prosecution Evidence (1)
2017 1 Prosecution Evidence (1)
2013 1 M et (1)
Arguments on Charges and for Consideration the result of
2016 1 further investigation as directed by this court through order
18 | 1aiour Metroul dated 18.04.2022 (1)
2021 1 Prosecution Evidence 9 witnesses has been examined (1)
2022 2 ;?%i;:i ag%ﬁil()l)
19 | Jaipur District 2012 1 g SR (1)
2022 1 Prosecution Evidence (1)
20 | Jalore
2023 1 Stayed by RHC (1)
21 | Jaisalmer 2019 1 Prosecution Evidence (1)
22 | Jhalawar - - -
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NS(;' Jﬂzgq:s?\:p I\r(1 2?irt(ust)i:rf| NoF;ec:: d(;zzes Stage of proceeding of pending cases
23 | Jhunjhunu - - -
2011 1 Defence Evidence (1)
2017 1 Evidence (1)
24 | Jodhpur Metro
2018 1 Prosecution Evidence (1)
2020 1 Awaiting order from Higher Court (1)
25 | Jodhpur District - - -
26 | Karauli - - -
2012 1 Argument on Application (1)
2016 1 Prosecution Evidence (1)
2021 1 Service of non- bailable warrant (1)
27 | Kota Final Argument (1)
2022 4 Prosecution Evidence (2)
Awaiting order from Higher Court (1)
s | praumenton chiage (1)
28 | Merta 2020 1 Stay (1)
29 | Pali 2020 L éi\?éa/ug:a%c?rgcsoégt(tlc} ADJ, Jaitaran for Appeal
30 | Pratapgarh - - -
31 | Rajsamand - - -
32 | Sawai Madhopur - - -
33 | Sikar 2021 1 Prosecution Evidence (1)
34 | Sirohi - - -
35 | Tonk 2023 1 Prosecution Evidence (1)
2020 1 Evidence (1)
36 | Udaipur
2023 1 Framing of Charge (1)
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Cases of MPs'/MLAs" (Circular No.15/P.1./2023 dt. 06.12.2023) Second Quarter-2024 (01.04.24 to 30.06.24)

No. of adjournment if any

Progress made in the case during

Date of
S.N. | Name of Court a. € (,) Case No. Title Present Status | Name of Mps/MLAs given during quarter with
Institution Quarter
reasons
1. AIMER

Case punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if any

S.N. | Name of Court Da.te (,)f Case No. Title Present Status | Name of Mps/MLAs given during quarter with Progress made in the case during
Institution Quarter
reasons
2. ALWAR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
ADI No. 1 Vedbrakash Ale— uAEd! faTTh— 29.06.2024
0 edpraxas @1 =marerm ADJ No.2 Behror
1 Behror 01.12.2023 48/23 Vs Mohar | Argument Vedprakash - . ' .
(Alwar) Slngh (Former) ff tranSfer ?ﬁ oIl ﬂ_cﬁ %l ﬁl‘ﬂ:rﬁf
AT Uefl 05.08.2024 2 |
1.Kirodilal Meena
(MP) 2.
ACIM State vs Hemsingh & SEES R
2> | Thanagazi = 20.10.2022 | 23/709/23 = Kirodi Lal A “PPEreaNCe | gy dana (Former _
of Accused T |
(Alwar) etc. MLA)
3.Kanti Lal
Meena (MLA)




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
3. BALOTRA

Cases punishable with death or life impresionment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
4. BARAN

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if any

S.N. | Name of Court Da.te (,)f Case No. Title Present Status | Name of Mps/MLAs given during quarter with Progress made in the case during
Institution Quarter
reasons
5. BANSWARA
Cases punishabel with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
State Vs. Bhawani Joshi
1 |ACJM Banswara| 14.09.2020 574/2020 Bhawani Stay Stay Stay
. (Former MLA)
Joshi
2 | ACIJM Banwara | 27.01.2022 145/2022 SBtr?;st:i. Appearance of Bhawani Joshi Accused not appearing on Warrant issued against the accused
T (177/2022) Joshi Accused (Former MLA) hearing date 9
State Vs. Bhawani Joshi
3 JM Banswara 27.06.2014 181/2019 Bhawani Disposed Disposed Disposed
Joshi (Former MLA)
State Vs. - - - SESIEICIEE RIS N EARSIRIEE)
i Examination of Bhawani Joshi
4 | JMBanswara | 30.05.2013 132/2021 Br:awsnl Accuses (Former MLA) ) o Srpx gevor Iy AT
Jdn<sni
State . _ e Josh B D TAT B O | B
tate Vs. rosecution awani Joshi
5 JM Banswara 28.02.2022 1212022 Premkant etc Evidence (Former MLA) i
State Vs. Prosecution Bhawani Joshi
6 JM Banswara 25.02.2022 1412022 Premkant etc Evidence (Former MLA) i
State Vs. . .
235/2022 ) Bhawani Joshi
7 JM Banswara 05.11.2019 (1129/2019) Bhawani Stay (Former MLA) -

Joshi




No. of adjournment if any

S.N. | Name of Court Da.te (,)f Case No. Title Present Status | Name of Mps/MLAs given during quarter with Progress made in the case during
Institution Quarter
reasons
State Vs. . . .
202/2022 ; Prosecution Bhawani Joshi
8 | IMBanswara | 01.102019 | g50/9019) 523‘;3”' Evidence (Former MLA) ]
State Vs. . .
346/2022 ; Reply Bhawani Joshi
9 | JMBanswara | 06.01.2021 | ;55450 523‘;3”' Application (Former MLA)
State Vs. . .
396/2022 ; Defence Bhawani Joshi
10 | JM Banswara 06.01.2021 (361/2020) Bt;g\évr?im Evidence (Former MLA) -
State Vs. . .
80/2022 ; . Bhawani Joshi . .
11 | JM Banswara 04.05.2019 (582/2019) Bhawani Disposed (Former MLA) Disposed Disposed

Joshi




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
6. BHARATPUR

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
7. BHILWARA

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
8. BIKANER

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




Date of No. of adjournment if any Progress made in the case durin
S.N. | Name of Court . Case No. Title Present Status | Name of Mps/MLAs given during quarter with & g
Institution Quarter
reasons
9. BUNDI
Cases punishable with life imprisonment
State/Bhanwa ]
. Cr.Reg. r Jitendra Bhanwar Jitendra Sl gAY b AERer feAie
1 ACJM Bundi 18-11-2021 . DA . No
2035/2021 | Singh (former Singh (former MP) 14.05.2024 BT HI f&IT AT T
MP ) etc.
Cases punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if any

S.N. | Name of Court Da.te (,)f Case No. Title Present Status | Name of Mps/MLAs given during quarter with Progress made in the case during
Institution Quarter
reasons
10. CHITTORGARH
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishment with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
SHO/Suresh . Suresh Dhakar . .
1 CIM 27.05.2019 827/19 Etc. Evidence (Sitting MLA) - Prosecution Evidence
2 CIM 27.05.2019 827/19 SHOISuresh | g ijence | Pharmnarayan Joshi . Prosecution Evidence
Etc. (Former MLA)




Date of No. of adjournment if any Progress made in the case durin
S.N. | Name of Court . Case No. Title Present Status | Name of Mps/MLAs given during quarter with & g
Institution Quarter
reasons
11. CHURU
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishment with imprisonment for 5 years or more
1 ACIM 22 11.2019 1473/2019 SLa;?IJS Argument on Harlal Saharan Accused not continue NIL
Sardarshahar o (828/23) charge (Sitting M.L.A.) present
Saharan
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL




S.N.

Name of Court

Date of
Institution

Case No.

Title

Present Status

Name of Mps/MLAs

No. of adjournment if any
given during quarter with
reasons

Progress made in the case during
Quarter

12. DAUSA

Case punishable with death of life imprisonment

NIL

NIL

NIL

NIL

NIL

NIL

NIL

NIL

Cases

Punishable with imprisonment for 5

years or more

ADJ LALSOT
(Dausa)

03.06.2022

17/2022

STATE VS
SHIV
SHANKER
URF BALYA
AND ORS.

Awaiting Order
of Hon'ble High
Court

Sh. Jitendra Gothwal
(Sitting MLA)

AN ORI ST
e gR1 fTa BAR
gH XTSI |RGR (S, B.
Criminal Revision Petition No.
1915/2022) 9 fRrawiar S®
gcdl I ORI A¥PR
(S. B. Criminal Revision Petition

No. 1744/2022) # fas1id 12.01]

2023 BI UIRG  SMRTAR

IR WY T AT
P 3T faATd 09.09.2022 HI
feofafs @ uw@ @l
o= @ 8 dd
ABEYANCE # @ T 2|
UATGell I SaoTR - STeeT
faqid 23.07.2024 % fd 21

Other Cases

NIL

NIL

NIL

NIL

NIL

NIL

NIL

NIL




Date of No. of adjournment if any Progress made in the case durin
S.N. | Name of Court . Case No. Title Present Status | Name of Mps/MLAs given during quarter with & g
Institution Quarter
reasons
13. DHOLPUR
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
THTHET 59 /23 WRBR 49 FHR Gl
TIRE H AR 1. ST IRy
=pl o SRIQ B SR T, 4, . g
RHR g4 YAYd TATAT RIS | 01 SIf9gaor & SuRerd :
1 Judge(SC/ST) 07.02.2024 ngiis N— CERECIN e T e B fdie Hav 33 /2024 B /30w,
POA Dholpur IR H Uk e fAid 24.05.2024
P ERI UHOT § HrRiarel Ifd &t
T B |
other cases
| NIL | NIL NIL NIL NIL | NIL NIL | NIL




Date of No. of adjournment if any

S.N. | Name of Court Institution Case No. Title Present Status | Name of Mps/MLAs given during quarter with
reasons

Progress made in the case during
Quarter

14. DUNGARPUR

Cases punishable with death or life imprisonment

| NIL | NIL | NIL | NIL | NIL | NIL NIL NIL

Cases Punishable with imprisonment for 5 years or more

State V/s
11/2021 Appearance Umesh Damor
1 | ABJ, Dungarpur | 12.10.2022 Session Case Che:)?rr]](leartlsand Accused (Sitting MLA)

other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if any

S.N. | Name of Court Da.te (,)f Case No. Title Present Status | Name of Mps/MLAs given during quarter with Progress made in the case during
Institution Quarter
reasons
15. SRI GANGANAGAR
Cases punishable with death or life imprisonment
ADJ No. 2 State Vs Awaiting Jaideep Bihani Record awaited from High Court
1 . ' 07.05.2013 12/2013 Jaideep 3 '
Sri Ganganagar o Record (Present MLA) Jodhpur
Bihani etc.
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
ACD State Vs Prosecution Ashok Chandna 12, Witnesses not
! Sri Ganganagar 12.05.2015 14/2015 Lalchand etc Evidence (Former MLA) appeared No Progress
1505/2024 State Vs Adjournment no.2 waiting
JM No. 02 (180/2019) : Framing Radheshyam report of accused . e
2 Sri Ganganagar 28.05.2024 (CIS No. Harlsztléapoor Charge (Former MLA) Radheshyam death Letter issue for death certificate
7646/2019) ' certificate
ACJM, Gharsana State Vs Prosecution Pawan Duggal 2, withessno 1,2 & 3
3 | 18.00.2015 | Cro 434/2015 | Pawan ; 99 ’ ’ No Progress
Sri Ganganagar Duggal Evidence (Former MLA) summoned
State Vs 2, received death .
g AGIM. Gharsanal o o0 o616 | cro591/2022 | Pawan Charge Pawan Duggal certificate accused Proceeding Dropped accused
Sri Ganganagar summary (Former MLA) . Ramniwas
Duggal Ramniwas
ACJM, Gharsana State Vs Appearance of Pawan Duggal
5 Sri Ganganagar 23.08.2022 | Cro 404/2022 Hetram etc accused (Former MLA) 2, Appearance of accused No Progress




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
16. HANUMANGARH

Cases punishable with death or life impresionment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




Date of No. of adjournment if any Progress made in the case durin
S.N. | Name of Court . Case No. Title Present Status | Name of Mps/MLAs given during quarter with & g
Institution Quarter
reasons
17. JAIPUR METRO - |
Cases punishable with death or life impresionment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
Sanjay
Kishore ;
1 ASCIE&ACIM-TE 0 46 5010 272/16 Agarwal Vs | awaiting order | M'S- Kamia Beniwal 2 (due to stay) Stay
Jaipur Metro.-I . (Former)
Amar Singh
and others
other cases
ASCJ & ACIM-2 State Vs . Shri Mukesh Bhakar . :
1 Jaipur Metro.-| 09.04.2013 3873/2014 Yogesh Disposed (Sitting M.L.A.) Disposed Disposed on 06.06.2024
ASCJ & ACIM-2 State Vs Prosecution | Shri Mukesh Bhakar |3 adjournment (witness not
2 ) 07.11.2016 | 1618/2016 Mukesh . o ) witness 2,3,4,5 summoned
Jaipur Metro.-| Evidence (Sitting M.L.A.) present)
Bhakar
ASCJ & ACIM-2 State Vs . Shri Mukesh Bhakar . .
3 Jaipur Metro.-| 07.12.2012 3181/2014 Kulveer Singh Disposed (Sitting M.L.A.) Disposed Disposed on 06.06.2024
State Vs . Shri Ramniwas . . . .
4 AS(;J & ACIM-2 97 03.2017 349/2017 RAMAIWAS Pros_ecutlon Gawadia 1 adjournment (Witness |Evidence of witness Mahendra
Jaipur Metro.-| ) Evidence -~ not present) Kumar PW 8 recorded.
Gawadia (Sitting M.L.A.)




No. of adjournment if any

Date of P dein th duri
S.N. | Name of Court a. € (,) Case No. Title Present Status | Name of Mps/MLAs given during quarter with rogress made In fhe case during
Institution Quarter
reasons
18. JAIPUR METRO - Il
Cases punishable with death of life imprisonment
The cases
registered on
date 19.02.2021
when no
accused was In the previous quarter
MP/MLA but : . .
frer A bl State Vs Prosecution miscellaneous applications were
ACD-2, Jaipur alter ASsembly 1 o Reg. SC : evidence 9 | Jhabar Singh Kharra decided and after framing charge till
1 Metro-I] Elections in Nov. No. 04/2021 Jhabar Singh it h Sitting MLA - 9 i it h
etro- 2023 one of the 0. Kharra & Ors. | \Vitnesses has (Sitting ) now 9 prosecution witnesses has

accused Jhabar
Singh elected
MLA and such
fact came into
notice on date
12.01.2024

been examined

been examined and the case is fix
for the same by fixing calender.




No. of adjournment if any

S.N. | Name of Court Da.te (,)f Case No. Title Present Status | Name of Mps/MLAs given during quarter with Progress made in the case during
Institution Quarter
reasons
Closure reports submitted by investigation
officer qua. Mr Shanti Dhariwal, Sh. N L
Meena, Sh V M Kapoor & Sh Lalit K
Panwar has been cosidered by this court &
rejected. S.P. ACB has been directed to
further investigation on certain points as
Arguments on mentioned and directed in order passed by
Charges and this court on 18.04.22 in compliance of this
for order ACB submitted the result of further
consideration ' ' investigation. Application filed by
' FIR No. 422/14 State Vs the result of Mr. 'S.hantl Dhariwal complamar_u for subsitution of his counsel
ACD-4, Jaipur . (Minister of Urban has been disposed off. The order dated
2 03.03.2016 Case No.- Shailendra further 2 . .
Metro-II . o Development, Govt. 26.11.21 of this court quashed and set aside
01/2021 Garg and Ors. |n'vest|gat|on a}s of Rajasthan) by Hon'ble Raj. High Court in S.B. Cri.
directed by this Revision No. 113/2022 vide order dated
court through 17.01.23 and amended order passed in S. B.
order dated Criminal Misc. Application no. 35/2023
18.04.2022 dated 6.02.23. Hon'ble RHC in the order
dated 17.01.2023 mentained the fact that "
A coordinate bench of this court has
quashed the proceeding arising out of the
same FIR that the present accused in person
are booked in qua accused petitioner Shanti
Dhariwal."
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL

Other Cases




No. of adjournment if any

S.N. | Name of Court Da_te (,)f Case No. Title Present Status | Name of Mps/MLAs given during quarter with Progress made in the case during
Institution Quarter
reasons
CIS 76/2022 | Anil Panjwani | o - AR ol SAAASTD GRT A#Y0F
qATHD .
1| oa /:FI\J/I eltro 5y | 02112022 cr. / Ashok gﬁﬁ . Ashok GJE'AO; (SHing | 5 Adjournments  |deareis R 91 w3 W =]
P Rev./761/22 Gahlot T |
TAGC g4 H Telol HH—3 SAYR
7’ fgda # f391d 30.06.2021 &1
Rdo= # woft 7€ oft | Saaq =marera |
faTi® 23.08.2022 ®I TATIA 349
RRATAT BT UT g Sl STH TR
ASCJ CUM 1. Dr. Kirodi Lal §'s£
L A IR BH A5 SRIYR
5 ACMM 02.01.2013 RPF Bandikui State Vs T e Meena (MP) ) - .
RAILWAY O 47A/2013 | Kirodi Lal etc. 2. Shailendra Joshi TR g1 f 13.00.2022

(Jaipur Metro II)

(Former MLA)

$ RISERCASEAS L4’>IICI("I“I I(?i"II-Cb 14.09.
2022 BT WOl T | I AT |
fasT® 05.06.2024 BT YATAAT 5
T BT UG 8 | GARIENT =ATATeAd
GRT JAMAGFTITOT DI GARIET0 ATIerehTg
IRAIBR HR GRS B TS | AT
ERT AIRIOLS. L. §RT U1 fhHa
e fUdem— 2776 /2016 URd
PY TS B | IS AT, §RT THROT BT
PHRIATS] I IS b AR fbar
TIT B | AT H Ul U g
Y AIIIS. ML, B WR W oAfdd 2 |




No. of adjournment if any

S.N. | Name of Court Da.te (,)f Case No. Title Present Status | Name of Mps/MLAs given during quarter with Progress made in the case during
Institution Quarter
reasons
ASCJ CUM State Vs
ACMM Com. '83/2018 Kalicharan |98% @5/ 989 | Kalicharan Saraf
3 Riots 17.07.2022 1 1043/2007) | saraf and R (Sitting MLA) 4 e T 31.07.2024
(Jaipur Metro II) Ors.




No. of adjournment if any

S.N. | Name of Court Da.te (,)f Case No. Title Present Status | Name of Mps/MLAs given during quarter with Progress made in the case during
Institution Quarter
reasons
19. JAIPUR DIST.
Cases punishable with death of life imprisonment
fi® 05.04.2024 TG 16.04.2024 BT
T8 BT JURATRT B HROT A
ogag el 8y, Qi 23.04.2024 HI
TaTg WIS, 55 BHIG WF & g9
orgeg fhd T, fAFid 02.05.2024 ®F
YT GEile T SR B YT B
1. ST ST ERCE G IV IS ST NGNS EN R
(Y TH.TeY) 6 R | feTi 10.05.2024 BT A
N 2. el Sifear Rig(ge mﬁ%%qq
ADJ No. 4 40/2012 . TH.U.Y) SRIRIGI
! (Jaipur Dist.) 17-10-2012 (58/2014) m%zj;g q | A 3. 5 WSl TG UlEE BR whd (a1 T | e s
NEHCREIERAYCAY! 22.05.2024 BT UI'S. 56 T W B
4. Y AR Rig U oEeg fhd | feAid 03.06.
JeH(@H I TH.UeY) 2024 T 14.06.2024 BT TATE B

JURT B & BRI I g
B P T, feAid 25.06.2024 BT WIS,
57 ITATE IFRRIE & I oIGag by
T TAT 3T TATE BT deld B UATdel]
IR e SffTeT fadid 03.07.2024
# forag o T2

Cases Punishable with imprisonment for 5 years or more




No. of adjournment if any

Date of P deinth duri
S.N. | Name of Court a. € (,) Case No. Title Present Status | Name of Mps/MLAs given during quarter with rogress made In fhe case during
Institution Quarter
reasons
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
NIL NIL NIL NIL NIL NIL NIL NIL




Date of No. of adjournment if any Progress made in the case durin
S.N. | Name of Court . Case No. Title Present Status | Name of Mps/MLAs given during quarter with & g
Institution Quarter
reasons
20. JALORE
Cases punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
other cases
State Vs Prosecution
1 JM Court Ahore 25 11.22 1267/22 Chhagan Evidence Next Ch_hz_;\gan Singh i i
(Jalore) Sinah etc Date (Sitting M.L.A.)
ghete. 1 13.08.2024
State Vs Stayed by RHC .
2 | SE5TCOUL | 290923 180/23  |PankajDevasi Next date g;‘tti?]” ['\’Ae‘lja:') : _
etc. 06-08-2024 g M.LA




No. of adjournment if any

S.N. | Name of Court Da.te (,)f Case No. Title Present Status | Name of Mps/MLAs given during quarter with Progress made in the case during
Institution Quarter
reasons
21. JAISALMER

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases

State Vs Witness is not available.
1 ACJM Pokaran 13.11.2019 942/2019 Shaitan Singh Progecutlon Shaitan Singh Proces_s 's being issued. Process issued for witness
(Jaisalmer) otc Evidence (Former MLA) Total adjournment number

during this quarter is 02.




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
22. JHALAWAR

Cases punishable with death or life impresionment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

| NIL | NIL | NIL NIL NIL | NIL NIL NIL




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
23. JHUNJHUNU

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if any

S.N. | Name of Court Da.te (,)f Case No. Title Present Status | Name of Mps/MLAs | given during quarter with Progress made in the case during
Institution Quarter
reasons
24. JODHPUR METRO.
Cases punishable with death or life imprisonment
SPL JUDGE
. UOI through .
SC/ST (POA) Defence Malkhan Singh 6 . .
1 ACT CASES. 16.12.2011 97/2011 CBI/ Sohan evidence (Former MLA) Witness not present Continue Defence Evidence
Lal etc.
Jodhpur Metro
YRl H AMGEToT 9 gRardl & wed
State/ RTSTHTAT BT ST 3 JAMRGRTOT Pl ETRT
5 ADJ No. 7 16.07.2018 92/2018 Ga'Sn?JIra Prosecution Ravindra Singh 4 323 IMSURN # Srvgaa =Ifvd far wran
Jodhpur Metro R Sin Jh 2 Ors Evidence (Sitting MLA) witness Not came to court [2 FTaTg[ @1 dadl SRl &l T8 2 |
g YA & Sfog AR & JIN fhd
ST 2
Cases Punishable with imprisonment for 5 years or more
Awaiting order .
SPL. Court CBI CBI/ Arun . Arun Shuri (Former 2
1 Jodhpur Metro 26.06.2020 009/2020 Shuri & Ors. froncw:(l)—|u|gr;ther MP) Due to stay No progress Due to stay.
other cases
State/Ravind Ravindra Singh e § N2 6, 7, 8, 9 B IUM oEGdg
1 | ACMMNo.3 | 30.08.2017 | 17719/2017 |° oo aViNdri pyidence avindra =ing i fRy T e S W TaTET @ qerdy
a Singh etc (Sitting MLA)

SR &1 AT |




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
25. JODHPUR DIST.

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
26. KARAULI

Cases punishable with death or life imprisonment.

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




Date of No. of adjournment if any Progress made in the case durin
S.N. | Name of Court . Case No. Title Present Status | Name of Mps/MLAs given during quarter with & g
Institution Quarter
reasons
27. KOTA
Cases punishable with death of life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with for 05 years or more
| NIL | NIL | NIL NIL NIL NIL NIL NIL
Other cases
ACIM NO. 06 CR. REG. State Vs Awaiting order Chandrakanta Revision of cognizance order is
1 KOTA. ’ 06-10-2022 CASE Chandrakanta| from Higher Meghwal 0 pending no change next date is 08-
10861/22 Meghwal Etc. Court (Former M.L.A.) 08-2024
: State Vs . : . in this quarter accused Madan
2 ACIM Ramganj 24-01-2022 91/2022 Madan Final argument Shri Mgdan Dilawar | -3 (Due to advocate time Dilawar not present. Time taken by
Mandi (Kota) . (Sitting M.L.A.) taken) .
Dilawar Etc advocate for final arguments.
State Vs in this quarter accused Madan
3 ACIM Ramganj 13-10-2023 1551/2023 Madan Framing charge Shri !\/I_adan Dilawar 3 (accused not present) Dilawar not presept. Time taken by
Mandi (Kota) : (Sitting M.L.A)) advocate for hearing for arguments
Dilawar Etc
on charge.
State Vs in this quarter accused Madan
4 ACIM Ramganj 13-10-2023 1552/2023 Madan Framing charge Shri !\/I_adan Dilawar 3 (accused not present) Dilawar not presept. Time taken by
Mandi (Kota) : (Sitting M.L.A)) advocate for hearing for arguments
Dilawar Etc
on charge.
s 3
Bhawani Singh
5 JM DIGOD 15-12-2012 576/2012 State Vs Argumen_t on Rajawat (Former A_dvocate sought more No Progress
(Kota) Prahlad application M.LA) time for argument on
T application
State Vs Raju . Bhawani Singh . ,
6 ACJEIM(S) 5 29-07-2016 7451/2016 urf Rajkamal Pros_ecutlon Rajawat (Former 3 adjournment witness not No Progress
Kota Etc Evidence MLA) present




Date of No. of adjournment if any Progress made in the case durin
S.N. | Name of Court . Case No. Title Present Status | Name of Mps/MLAs given during quarter with & g
Institution Quarter
reasons
State Vs —
. . Bhawani Singh 3 . .
7 ACJIM No. 2 14-11-2022 11860/22 th_:lwanl Pros_ecutlon Rajawat (Former evidence was not witness prese_:nt but not examined
Kota Singh Evidence due to unavailable record.
, M.L.A) produced
Rajawat Etc
No. of 2 adjournment.
State v/s . Bhawani Singh Due to Bail Jump arrest
8 AC‘ILI\(/I)_INE 3 19-07-2021 7125/2021 Badrilal @ k?aeilr:tflz S\fal:lr(;zt Rajawat (Former |Warrant issued of accused No Progress
Birdhilal Etc M.L.A) Sonu. Warrant received as
Adam Tamil.
8 adjournment in which
State Vs three times adjournment
SPL JUDGE, Bhawani . Bhawani Singh given due to Wltr)ess_ did Witness PW.7 Madan Singh
SC/ST (POA) . Prosecution . not present and five times :
9 17-08-2022 125/2022 Singh . Rajawat (Former . . Chouhan examined and accused
ACT CASES, . evidence adjournment given due to .
Rajawat And M.L.A) s Mahaveer Suman examined u/s 313
KOTA acused Bhawani Singh
Others . Cr.P.C.
Rajawat not present due to
illness of accused.
State V/S 2
10 JM Kanwas 24-07-2023 340/2023 Heera Lal Argument on He_er_a Lal Nagar The advocate_of the No progress till further
(Kota) Nagar etc charge (Sitting M.L.A.) accuse taken time for

argument on charge




Date of . N'o. of adj.ournment if a-ny Progress made in the case during
S.N. | Name of Court . Case No. Title Present Status | Name of Mps/MLAs given during quarter with
Institution Quarter
reasons
28. MERTA

Case punishable with death of life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Case Punishable with imprisonment for 5 years of more

HEH died SIRITerd §IRT TSR
1. ST CIER
(‘Zlﬁ QQ?TW&_?) IR 41 SIRMA AU TH=R 8191 / 21
1 CJM Nagaur 07.09.2020 877/20 . T 3 Stay - ' Trn‘ (g 1 H A ISR ST ~IRITed,
' Q_qg _—_ SIETqR & Bail Appl. No. 8369,/21 H
B I Y B |

Other cases

NIL NIL NIL NIL NIL NIL NIL NIL




Date of No. of adjournment if any Progress made in the case durin
S.N. | Name of Court . Case No. Title Present Status | Name of Mps/MLAs given during quarter with & g
Institution Quarter
reasons
29. PALI

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases

Gram Nvavalava State V/s Awaitin Smt. Shobha 3 Adjournment given.
1 yayalaya,|  17.03.2020 | CRO- 70/2020 | Shaitanaram g Chouhan (Sitting File/Record sentto ADJ, | -
Raipur Record .
etc. MLA) Jaitaran for Appeal.

Ae— AU [ IR, SIARYT & ST H BISGR] U W&AT 07 /2022 AT ARH I TGRS AT HLH IR, dTell ¥ &% 11.02.2022 BT ARG B GAdTs oq
fami 28.02.2022 BT UTKT 8% B | NS UK &1 g © | R0 IR 989 MUl 8g faId 24.07.2024 BT = 2 |




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
30. PRATAPGARH

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
31. RAJSAMAND

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if any

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Progress ma‘:;u:‘r::f case during
reasons
32. SAWAI MADHOPUR

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




Date of No. of adjournment if any Progress made in the case durin
S.N. | Name of Court . Case No. Title Present Status | Name of Mps/MLAs given during quarter with & g
Institution Quarter
reasons
33. SIKAR
Cases punishable with death or life imprisonment
, State Vs , 07 adjournment given in . .
i Session case . Prosecution Pema Ram Evidence of 05 witness has been
1 | ADJ No. 4 Sikar | 21.10.2021 336/2021 Chhitar Mal Evidence (Former MLA) the quarter due to process recorded in the quarter
etc. not served

Cases punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases

NIL NIL NIL NIL NIL NIL NIL NIL




No. of adjournment if any

Progress made in the case during

S.N. | Name of Court Inlz:izzt(i):n Case No. Title Present Status | Name of Mps/MLAs given during quarter with Quarter
reasons
34. SIROHI

Cases punishable with death or life imprisonment

NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more

NIL NIL NIL NIL NIL NIL NIL NIL
other cases

NIL NIL NIL NIL NIL NIL NIL NIL




Date of No. of adjournment if any Progress made in the case durin
S.N. | Name of Court . Case No. Title Present Status | Name of Mps/MLAs given during quarter with & g
Institution Quarter
reasons
35. TONK
Case punishable with death or life imprisonment
NIL NIL NIL NIL NIL NIL NIL NIL
Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other cases
State Vs Sukhveer Singh
1 | ACIM Malpura | 18.04.2023 299/23 Suk_hbeer Pros_ecutlon Jonapuria Ex MP 1, Not present in Evidence |Not present any person for evidence
Singh Evidence Tonk Sawai
Jonapuria etc Madhopur
SSJiLebZSr Prosecution Kanhaiya Lal
2 | ACIJM Malpura | 18.04.2023 299/23 . . Choudhary at present| 1, Not present in Evidence |Not present any person for evidence
Singh Evidence
: MLA Toda Malpura
Jonapuria etc
State Vs
Sukhbeer Prosecution Rajendra Gurjar Ex , , :
3 | ACJM Malpura 18.04.2023 299/23 Singh Evidence MLA Deoli Uniara 1, Not present in Evidence |Not present any person for evidence
Jonapuria etc




Date of No. of adjournment if any Progress made in the case durin
S.N. | Name of Court . Case No. Title Present Status | Name of Mps/MLAs given during quarter with & g
Institution Quarter
reasons
36. UDAIPUR
Cases Punishable with death of life imprisonment
State v/s , Amrit Lal Meena Adjournment is given to .

1 | CJ&JIM Sarada | 07.02.2020 34/20 Shanti devi Evidence (Sitting M.L.A) lack of court time One witness recorded

Cases Punishable with imprisonment for 5 years or more
NIL NIL NIL NIL NIL NIL NIL NIL
Other Cases
ACJ&JIM (South) State/Ravindr| Framing of | Ravindra Singh Bhati File is on the same stage since last
! NO.2 20.03.2023 3772023 a singh Bhati charge (Sitting M.L.A.) 2 guarter due to absence of accused.
etc
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